BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 383 of 2013

04.12.2014

List this matter after winter vacation as suggested
by Mr. HG Baruah, learned counsel for the petitioner as well as

by Ms P Roy, learned counsel for respondents.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
BA No. 54 of 2014

04.12.2014

Heard Mr. J Islam, learned counsel for the
petitioner who submits that, the case has already been charge-
sheeted and 2(two) witness have already been examined. The
learned counsel further contended that, bail application was
moved before the Lower Court and the same was rejected,
hence, prayed that bail application may be granted.

Seen the order dated 20.10.14, wherein it appears
that the conduct of the accused is found to be unwarranted
during trial as observed by the learned Trail Court in the said
order. Besides that, the affidavit annexed with the bail
application is incomplete as per the standing order of this
Court.

Mr. JM Thangkhiew, learned State counsel is
present and strongly objected the bail application.

After hearing the submissions advanced by the
learned counsel and considering the fact that the matter is
pending for trial, I am not inclined to consider the bail
application. However, the learned Trail Court is directed to take
all necessary steps to conclude the trial within 4(four) months
from the date of receipt a copy of this order.

Registry is directed to send a copy of this order to
the Court concerned and the learned State counsel is also
directed to inform the Court concerned accordingly.

With these observations and directions, this
instant bail application stands rejected and the matter is

disposed of.

JUDGE

V Lyndem



EL.PET. No. 1 of 2013

Examination-in-Chief of PW-20  recorded today the 4™ December 2014 by
Hon’ble Mr Justice S.R. Sen, Judge, High Court of Meghalaya, Shillong and
examined by Mr K. Paul, counsel for the petitioner.

Name : Smti. Damonhi Shadap
Age : 46 years

D/o : T Kyndiah

R/o : Upper Shillong
Occupation : Govt. Servant

Examination- in- Chief of PW-20
Examination-in-Chief by Ms. L. Warjri, Advocate.

ON OATH

| was appointed as Presiding Officer of Madanrting-I in respect of
Legislative Assembly Election 2013 from 22 Nongkrem constituency.

With permission of the Court in presence of learned counsel for the
parties, | re-open Material Ext-25/1 (packet No. 2). Ext-25/1 D is Presiding Officer’s
Diary and Ext-25/1D “a” is my signature. The total Number of votes assigned to
Polling Station No. 9 is 832. The number of electors allowed according to marked
copy of electoral roll is 649. Due to oversight | did not filled up column-10 (ll) which
is the number of electors allowed to vote according to marked copy of the electoral
roll and Column 10 (lll) which is the number of electors who actually voted as per
the register of vote (Form 17-C). | filled up Ext-25/1 D and the contents Ext-25/1 D
are correct. Ext-6 is Form -17C and Ext-6/2 is my signature. | filled up Ext-6 and the
contents Ext-6 are all correct. Column No. 8 of Ext-6 are correct where the number
of ballot papers issued were 20 received for use from Sl. No. 000161-000180 and
20 ballot papers not used and returned. | had undergone training prior to poll day
and the training was conducted by Election Commission and | do not remember by
which rule | was guided.

xxx GS Massar, Learned senior counsel assisted by Mr. LS Darnei, learned
counsel for Respondent No. 1

At the time when | issued Ext-6 to the polling agents, the 20 ballot
papers were with me and the 20 un-issued ballot papers were in the packet. At the
time when | returned all the equipments like the EVM etc. to the Returning Officer at
the receiving centre, | also retuned all the 20 paper to the receiving centre.

xxXx declined by Mr. GA Dkhar Respondent No. 3

Crossed declined by GA Dkhar, learned counsel for respondent No. 3.

R.O. A.C.

Typed by me: V Lyndem
P.S. to Hon'’ble Mr Justice, S.R. Sen



EL.PET. No. 1 of 2013

Examination-in-Chief of PW-21_ recorded today the 4" December 2014 by
Hon’ble Mr Justice S.R. Sen, Judge, High Court of Meghalaya, Shillong and
examined by Mr K. Paul, counsel for the petitioner.

Name ; Esmoonstar Kurbah
Age : 38 years

S/o ; (L) KBlah

R/o : Mawngap
Occupation : Govt. Servant

Examination- in- Chief of PW-21

Examination-in-Chief by Ms. L. Warjri, Advocate.

ON OATH

| was appointed as a Presiding Officer in Madanrting —H in respect of
Legislative Assembly Election 2013 from 22 Nongkrem constituency. Prior to poll
day | had undergone training conducted by Election Commission. Ext-25/1’E’ is the
Presiding Officer's Diary and Ext-25/1 E ‘&’ is my signature. | did not filled up
column No. 10 (lll) which says the number of electors who actually voted as per the
register of vote is the same as column No. 10 (IV) which says number of votes
recorded as per the voting machine. Ext-25/1 ‘E’ was filled up by me and the
contents in Ext-25/1 E are all correct. Ext-5 is Form 17-C and Ext-5/1 is my
signature. | filled up Ext-5 and the contents are all correct. | have forgotten why | did
not fill up in the space where the Machine used at the polling station where balloting
unit is reflected the identification number of control unit is J78823 and identification
number of balloting unit is not reflected in Ext-5.

xxx GS Massar, Learned senior counsel assisted by Mr. LS Darnei, learned
counsel for Respondent No. 1

As we were quite busy in the polling station, so while issuing the
Form 17-C and by mistake | forgot to fill up the number of the machine used and
this number will be reflected in Presiding Officer's Diary Ext-25/1 “E”. SI. No. of
balling unit used was G.81032 and the number of balloting used is 1 which is clearly
shown in the column 6 at Ill & IV of Ext-25/1 “E’. | did not fill up Column-10 (lIl)
because it is the same as Column-10 (IV) in Ext-25/1 “E”.

xxx declined by Mr. GA Dkhar Respondent No. 3

Crossed declined by GA Dkhar, learned counsel for respondent No. 3.

R.O. A.C.

Typed by me: V Lyndem
P.S. to Hon'ble Mr Justice, S.R. Sen



BEFORE
HON’BLE MR JUSTICE SR SEN
EL PET. No. 1 of 2013

04.12.2014

Ms. L Warjri, learned counsel for the petitioner is
present and examined 2(two) witnesses; PW-20 & PW-21 who
were discharged after crossed-examined by Mr. GS Massar,
learned senior counsel assisted by Mr. LS Darnei, learned
counsel for the respondent No. 1.

Cross-examination declined by Mr. GA Dkhar,
learned counsel for respondent No. 3.

In the course of examination of witnesses, Material
Ext-25/1 (packet No. 2) was re-opened and exhibited and on
completion it was re-sealed with the Court’s seal and taken
back to the strong room of Registrar General for safe custody.

List this case on 11.12.2014 for further witnesses.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 6 of 2013

04.12.2014

Heard Mr S Chakravarty, learned counsel for the
petitioner.

Also heard Mr. PN Nongbri, learned counsel for
respondents No. 3 & 4 who submits that, a new incumbent has
joined in the office of respondent, as such he needs sometimes
to take instruction from his client and further prayed that the
matter may be posted after winter vacation to which learned
counsel for the petitioner has no objection.

Ms PS Nongbri, learned counsel for respondents
No. 1 & 2 is present.

In the meantime, interim order if any, shall
continue till the next date.

List this matter after winter vacation.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 30 of 2013

04.12.2014

Heard Mr CH Thomlui, learned counsel for the
petitioner who submits that, counsel holding the brief Mr. R
Mazumdar could come today as he has to go to New Delhi for
treatment of his ailing mother and prayed that the matter may
be posted after winter vacation to which learned counsel for
respondent Ms. P Roy has no objection.

List this matter after winter vacation.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 161 of 2013

04.12.2014

Heard Mr. HG Baruah, learned counsel for the
petitioner who submits that, in this instant case the petitioner
seeks that his entire service career to be reviewed by the
respondent No. 2 and if he is found fit and eligible for the
benefit, he should be granted.

On the other hand, Mr. A Khan, learned counsel
for the respondents submits that, the petitioner did not opt for
combatisation, so at this stage he cannot ask for reviewing of
his entire service career.

After hearing the rival submissions advanced by
the learned counsel for the parties, I do not see any reason not
to direct the respondent No. 2 to review the entire service
career of the petitioner and to decide his benefits whatsoever in
accordance with rules and law.

Accordingly, the respondent No. 2 is hereby
directed to review/examine the entire service career of the
petitioner in an impartial manner and without any bias, then
to grant relief to whichever he is entitled in accordance with
rules and law.

Registry is directed to transmit this order to the
respondent No. 2 for compliance along with a photocopy of the
writ petition.

Further, the respondent No. 2 is directed to
complete the entire exercise with a period of 2(two) months
from the date of receipt a copy of this order.

With these observations and directions, this
instant petition is allowed to that extent and the matter stands

disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 168 of 2013

04.12.2014

List this matter for hearing after winter vacation as

suggested by the learned counsel for the parties.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 177 of 2013

04.12.2014

List this matter for hearing after winter vacation as

suggested by the learned counsel for the parties.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 241 of 2014

04.12.2014

Heard Ms. AR Nath, learned counsel for the
petitioner who submits that, the petitioner is not intending to
file rejoinder affidavit, hence, pleading is complete.

Mr. JM Thangkhiew, learned State counsel is

present.
List this matter for hearing after winter vacation as

suggested by the learned counsel.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 282 of 2013

04.12.2014

List this matter for hearing after winter vacation

as suggested by the learned counsel for the parties.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 298 of 2013

04.12.2014

List this matter for hearing after winter vacation

as suggested by the learned counsel for the parties.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 319 of 2013

04.12.2014

List this matter before the ensuing Lok Adalat as

suggested by the learned counsel for the parties.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 332 of 2014

04.12.2014

Heard Ms. K Chisa, learned counsel for the
petitioner who submits that, service report against the
respondent No. 4 is still awaited.

Mr. P Nongbri, learned counsel appearing for on
behalf of respondents No. 1, 2 & 3 is present.

List this matter after 10(ten) days for service

report.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 333 of 2014

04.12.2014

Heard Ms. A Kharumnuid, learned counsel for the
petitioner.

Mr. S Sey,, learned counsel appearing for on behalf
of respondents No. 1 and Ms Q Lamare, learned for respondent
No. 2 are present.

Learned counsel for respondents intend to file
counter affidavit.

List this matter after 10(ten) days for counter

affidavit.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 351 of 2013

04.12.2014

Heard Mr AS Siddiqui, learned counsel for the
petitioner.

Also heard Mr. SP Mahanta, learned senior
counsel for respondents who pointed out at the very outset
that, the teacher who is working at present in the place of the
petitioner has not been impleaded as a party, as a result, she
may suffer if any order is passed by this Court.

It is also noticed that, the advertisement has not
been brought on record; hence, the learned counsel for the
petitioner is directed to take necessary steps to implead the
teacher who is presently working in the place of the petitioner
and to bring on record the advertisement.

The learned senior counsel for respondents also
suggested that the case record bearing No. WP (C) No. 293 of
2012 may be called for.

List this matter after winter vacation as suggested

by the learned counsel for the parties.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 362 of 2012

04.12.2014

Heard Mr P Dey, learned counsel for the petitioner
who submits that, he intends to file rejoinder affidavit
pertaining to the Inquiry Report and prayed that the matter
may be posted after winter vacation to which learned counsel
for respondents have no objection.

List this matter after winter vacation for rejoinder

affidavit as prayed for.

JUDGE

V Lyndem



